FIR No. 684/2021

PS Nihal Vihar

State Vs. Sanjay Singh & Ors.

. U/s 393/394/397/34 1PC
24.06.2021

Present: Ld. APP for the State joined through VC,.

Accused Bobby Singh, Sanjay Singh and Raju  Singh
produced after fresh arrest. '

10 AST Ashok in person.

Ld. Counsel Sh. A.K. Sharma for all above accused persons.

Medical documents of the accused persons perused. No fresh
external injuries are found.

10 has moved an application for 14 days JC remand for further

investigation and to ensure the appearance of the accused persons before the
Court.

Considering the nature of allegation as well as seriousness of
offence, accused is remanded to JC for 14 days. Accused persons be produced

before concerned Court on 08.07.2021. .« - .

MAR-II]
Duty MM(West)/THC/Delhi/24.06.202 1



e-FIR No. 000185/2021
PS Nihal vihar

State Vs. Rajan @ Golu
U/s 379/411 1PC

24.06.2021

Present: Ld. APP for the State joined through VC.

Accused Rajan @ Goly produced after fresh arrest,
IO HC Manjeet in person

Ld. Counsel Sh. Sunil Tiwari for accused.

Medical documents of the accused perused. No fresh
external injuries are found,

10 has moved an application for 14 days JC remand for

further investigation and to ensure the appearance of the accused persons
before the Court,

Considering the nature of allegation as well as seriousness of
offence, accused is remanded to JC for 14 days. Accused be produced

before concerned Court on 08.07.2021.

Copy of this order be given dasti to the IO, as requested.
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FIR No, 526/2021

PS Khyala
State Vs, Kapil Ba jaj
U/s 25/54/59 Arms Act
24.()6.2021
Present:

Ld. APP for the State Joined through v,

Accused Kapil Bajaj produceq after fresh arres;.
[0 HC Harphoo] ip person.

external injuries gre found.

offence, accused is remanded to JC for 14 days. Accused

before concerned Court on 08.07.2021.

Copy of this order be given dasti to the IO, as requested.

[RAKESH K 1)
W Duty MM(West) THC/Delhi/24.06 207
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e-FIR No, 0002707202,

PS Khyala
State Vs, Kapil Bajaj
U/s 379/411/34 IPC
24.06.2021
Present: Ld. APP for the State joined through v
Accused Kapil Bajaj Produced after fresh arres;.
[0 HC Harphoo] i person.
Ld. Counse] Sh. S.S. Malik for accused
Medical documents of the accused Perused. No fregh
C¢Xternal injuries gre found.

IO has moveq an application for 14 days JC remang for
tigation and o ensure the g

PPearance of the accused persons
before the Court,

turther inves

oftence.

before concerned Court op 08.07.2021.

[RAKESH K AR-II]
/"t : Duty MM(West)/THC/DeI 1/124.06.2021



FIR No. 403/2021

PS Nangloi

State Vs. Varun

U/s 33 Delhi Excise Act

24.06.2021

Present:

Ld. APP for the State joined through VC.
Accused Varun produced after fresh arrest.

HC Satpal Singh present on behalf of IO AS] Sujan Singh.
Ld. Counsel Sh. Pradyuman Sharma for accused.

Medical documents of the accused perused. No fresh

external injuries are found.

IO has moved an application for 14 days JC remand for

further investigation and to ensure the appearance of the accused persons

before the Court.

Considering the nature of allegation as well as seriousness of

offence, accused is remanded to JC for 14 days. Accused be produced

before concerned Court on 08.07.2021.

Copy of this order be given dasti to the IO, as requested.

[RAKESH
7@# Duty MM{(West)/THC/
Ay




FIR No. 394/2021

PS Nihal Vihar

State Vs. Rajan @ Golu
U/s 356/379/34/188 1PC

24.06.2021
Present: ~ Ld. APP for the State joined through VC.

Accused Rajan @ Golu produced after fresh arrest.
IO HC Manjeet in person

Ld. Counsel Sh. Sunil Tiwari for accused.

Medical documents of the accused perused. No fresh

external injuries are found.

IO has moved an application for 14 days JC remand for

further investigation and to ensure the appearance of the accused persons

before the Court.

Considering the nature of allegation as well as seriousness of
offence, accused is remanded to JC for 14 days. Accused be produced

before concerned Court on 08.07.2021.

Copy of this order be given dasti to the IO, as requested.

[RAKESH KU
Duty MM(West)/THC/Delht24.06.2021
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FIR No. 520/2021

PS Rajouri Garden

State Vs. Shivam and Vinay @ Monty
U/s 380/457/411/34 IPC

24.06.2021
Present: - Ld. APP for the State joined through VC.

Accused Shivam and Vinay @ Monty produced after fresh
arrest.

IO HC Suresh Kumar in person.

Ld. Counsel Sh. A.K. Sharma for both accused persons.

Medical documents of the accused perused. No fresh
external injuries are found.

10 has moved an application for 14 days JC remand for

further investigation and to ensure the appearance of the accused persons
before the Court.

Considering the nature of allegation as well as seriousness of

offence, accused is remanded to JC for 14 days. Accused be produced

before concerned Court on 08.07.2021.

Copy of this order be given dasti to the 10, as requested.




FIR No, 42/2021
PS Paschim Vihar Wes

State Vs. Nadeem @ Bhim @ Vinod
24.06.2001 U/s 336/34 1pC
Present: Ld. APP for the State joined through v,

Accused Produced from jo through v,

IO AS] Ramji La] i person.

IO has moved ap application for @5 days JC remand of
accused.

Submissions heard. Application as wel] as case diary
perused,

Rs.5000/- to the satisfaction of concerpeq Jail Superintendent.
Copy of this order be sent to concerned Jail
Superintendent,

Application for JC remand stands dismissed.

Copy of this order be given dasti to the [0

[RAKESH KUM
Duty MM(West)/THC/Delhi/24.06.2021




FIR No. 864/2020
PS Paschim Vihar West
State Vs. Nadeem @ Bhim @ Vinod

U/s 307/34 IPC & 25/27/54/59 Arms Act
24.06.2021

Present:  Ld. APP for the State joined through VC.
Accused produced from JC through VC.
1O ASI Ramji Lal in person.

Remand Advocate Sh. Rahul Verma in person.

IO has moved an application for 05 days JC remand of
accused.

Submissions heard. Application as well as case diary

perused.

Considering the nature of offence as well as seriousness of
allegation against accused, accused be sent to JC for 14 days. Accused be

produced before concerned Court for 08.07.2021.
Copy of this order be given dasti to the I0.

R-I1]
Duty MM(West)/THC/DéThi/24.06.2021




FIR No. 19420 10
PS Ranjeer Nagar
State Vs, Mohi @ Mental

U/s 308/323/506/34 IPC & 2754/ Armms Acy

J-l.()(i.;’();)l
MOy vy . . .
Prosen: Ld. APP for the State joined through v

Accused produced after fresh arrest.

1O AST Jal Singh in person

Remand Advocate Sh. Rahul Verma in person.

Medical documents of the accused perused. Ng

fresh
external injuries are found.

10 has moved an application for 14 days JC remand for
turther investigation and to ensure the dappearance of the accused hetore
the Court.

Considering the natyre of allegation as well as seriousness of

daccused is remanded to JC for 14 days. Accuse

before concerned Court on 07.07.2021.

otfence, d be produced

Copy of this order be given dasti to the 10, as requested

[RAKES?T%,\R“;

Duty MM(West) THC Delhi 24.06.2021
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e-FIR No. 0002540/2021
PS Kirti Nagar
State Vs. Tirlangi Shankar Rao and Girish D.K.

Uss 379411 1p¢
24.06.2021

Present: Ld. APP for the State joined through V(.

Both accused Tirlangi  Shankar Rao and Girish DK
produced from JC through VC.

10 HC Parveen Kumar in persen
Remand Advocate Sh. Rahu! Verma in person.

1O has moved an application for 14 days JC remand for

turther investigation and to ensure the appearance of the accused persons

betore the Court.

Considering the nature of allegation as well as seriousness of
otfence, accused is remanded to JC for 14 days. Accused be produced

before concerned Court on 08.07.2021.

Copy of this order be given dasti to the 10, as requested
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Subject:
Honf;zt'sﬁfqu%t for /H ----- Days Judicial Custody Remand.

Itis submitted that the above said accused person has been arrested (as
data of arrest mentioned against them). In the above noter:i case It is therefore requested

10 aid accused person i anded for
days Judicia| Custody. In ordgr to may kindly be rem

(@) To prevent the accused from committing any further offence; or
Conduct proper investigation of the offence; or .

() To prevent the accused from causing the evidence of the offence to disappear

or tampering with such evidence in any manner; or .

(d) To prevent the accused from making any inducement, threat or promise to any
person acquainted with the facts of the case so as to dissuade him from
disclosing scuh facts to the Court or to the police officer; or

(e) Ensure the presence of accused before the Court.

J M ==} (/// / ) / Submitted Please.

: © o s Dedn) PLICANT

A== g A7 s Quﬂakﬁ%%
ﬁ L7 ﬁ o 4 mDelhi

Ps. pays Pun

i ;- /
A X . Date ‘DUlA’l/)!
/7 #J\/omfe /(MW Viirnna 7» e,

i
/ y Vi 7o) o<z _/
. /(\/W W’e O'ZZ' M(/ "~
{/J;;//aw A(Z &‘/ 0 W " 7ce %\ Z}Cf
‘ er /é T€ %/ /7 JWJ =27




R R R

FIR No. 422/2021
PS Khyala
State Vs. Rajan @ Golu
U/s 379/356/411/34 IPC
24.06.2021

Present: Ld. APP for the State joined through VC.

Accused Rajan @ Goly produced after formal arrest.
IO HC Harj Singh in person.

Ld. Counsel Sh. Gaurav for accused.

IO has moved an application for 14 days JC remand for

r investigation and to ensure the appearance of the accused before
the Courr.

furthe

Considering the nature of allegation as well as seriousness of

accused is remanded to JC for 14 days. Accused be produced
before concerned Court on 08.07.2021.

otfence,

Copy of this order be given dasti to the 10, as rg

[RAKESH KU} /A
Duty MM(West)/THC/ #n /24.06.2021
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In the Court : sh S MM__ s [agqn _ Cour, Delh
Case FIR No, Iye Date 230 ¢/2) Uls_38 /51 fC
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Subject: Request for ..9.... Days Judicial Custody Remand.
Hon'ble Sir; -

Itis submitted that the above said accused person has been arrested (as
data of arrest mentioned against them). In the above noted case It is therefore requested
that the above said accused person may kindly be remanded for 1% ooy, 3
days Judicial Custody. In order to
L A3) To prevent the accused from committing any further offence; or
V(b) Conduct proper investigation of the offence; or _
,€) To prevent the accused from causing the evidence of the offence to disappear
or tampering with such evidence in any manner; or :
0 prevent the accused from making any inducement, threat or promise to any
person acquainted with the facts of the case so as to dissuade him from
disclosing scuh facts to the Court or to the police officer; or
Z Ae)-Ensure the presence of accused before the Court.
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e-FIR No. 00244/2021
PS Nihal Vihar
State Vs. Sudesh @ Kale
U/s 380/411 IPC
24.06.2021 ‘

Present:  Ld. APP for the State joined through VC.

Accused Sudesh @ Kale produced from JC through VC.
10 HC Rajesh Kumar in person

Remand Advocate Sh. Rahul Verma in person.

Medical documents of the accused perused. No fresh
external injuries are found.

IO has moved an application for 14 days JC remand for

turther investigation and to ensure the appearance of the accused before
the Court.

Considering the nature of allegation as well as seriousness of

offence, accused is remanded to JC for 14 days. Accused be produced
before concerned Court on 08.07.2021.

Copy of this order be given dasti to the IO, as requested.
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Subject: Request for

5.2l Days Judicial Custody Remand.
Hon'ble Sir, o
It is submitted that the above said accused person has been arrested (as

data of arrest mentioned against them). In the above noted case It is therefore requested
that the above said accused person may kindly be remanded for i
days Judicial Custody. In order to

(a) To prevent the accused from committing any further offence; or

(b) Conduct proper investigation of the offence; or

(c) To prevent the accused from causing the evidence of the offence to disappear
or tampering with such evidence in any manner; or

(d) To prevent the accused from making any inducement, threat or promise to any
person acquainted with the facts of the case so as to dissuade him from
disclosing scuh facts to the Court or to the police officer; or

(e) Ensure the presence of accused before the Court.
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e-FIR No. 81/2021
PS Anand Parbat
State Vs. Manjeet
U/s 380/457/34 1PC
24.06.2021

This is an application for grant of bail received on Court e-
mail on behalf of accused / applicant Manjeet.

Present: Ld. APP for the State joined through VC.
L.d. Counsel Sh. Sintu Kumar for applicant / accused.

Reply filed by the 10.

Ld. Counsel for applicant / accused submitted that accused was
falsely implicated. He further submitted that applicant / accused is not required

for interrogation and nothing was recovered from accused.

Per contra, Ld. APP for the State as well as IO vehemently
opposed the bail application. |

Reply of 10 as well as FIR perused.
As per reply, 18 rolls of copper weight about 1100 kg was stolen

from the factory of complainant. As per reply, on the basis of supplementary

statement of complainant Section 380/457 IPC was invoked in the case in hand

in place ot Section 379 IPC. As per reply, .co-accused persons are vet to be
arrested.

Keeping in view seriousness of allegation and nature of offence,

Court is not inclined to grant bail to the above applicant / accused as

investigation is at initial stage. Therefore, bail application filed on behalf of

above applicant / accused Manjeet Kumar stands dismissed.

Copy of this order be sent to Ld. Counsel for accused.

g g [RAKESH KU

W Q\)\ Duty MM (West)/THC/Delhj




e-FIR No. 032468/2021
PS Anand Parbat

U/s 379 IPC
24.06.2021

This is an application received on Court e-mail for releasing
vehicle No. DL4SCT-3588 filed on behalf of applicant /
registered owner Sh. Umesh Kumar taken up through Cisco

Webex.

Present: L.d. APP for the State joined through VC.

L.d. Counsel Sh. Sanjay for applicant joined through VC.

10 has filed his reply. Taken on record. 10 has stated in the
application that he has no objection if the vehicle is released to the applicant.

In view of the directions given by the Hon'ble Supreme Court in
casc titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question bearing
registration number DLASCT-3588 be released to the applicant / registered

owner on furnishing Indemnity Bond in the sum of Rs.30.000/-. 10 is

directed to prepare a detailed panchnama and shall also take the photographs of
the vehicle from all the angles which shall be countersigned by the
complainant and the person to whom the vehicle is released. The said

panchnama shall be filed alongwith the chargesheet.




e-FIR No. 000054/19
PS Janak Purij Metro
U/s 379/411 1pC

24.06.2021
This is an application for releasing of mobile phone make
Nokia Blue Back Colour filed on behalf of applicant Ms,
Neha Kumari taken up through Cisco Webex.

Present: Ld. APP for the State joined through VC,

Applicant Ms. Neha Kumari joined through VC.

10 has filed his reply. Taken on record. As per reply, State has
no objection in releasing above cage property.

[n view of the directions given by the Hon'ble Supreme Court
in case titled as Sunder Bhai Ambalal Desai Vs, State of Gujrat, AIR
2003 SC 638 and Hon'be High Court in case titled as Manijit Singh Vs.
State in Crl. M.C. No. 4485/2013 dated 10.09.2014, the case property
be released to the applicant / rightful person on furnishinglndemnily
Bond in the sum of Rs.10.000)- IO is directed to prepare a detailed
panchnama and shall also take the photographs of the aforesaid case
property from all the angles which shall be countersigned by the

complainant and the person to whom the case property is released. The

said panchnama shall be filed alongwith the chargesheet.

Copy of this order be given to applica

[RAKESH KUMAR-II]
Duty MM (West)/THC/Delhi/24.06.2021



FIR No. 688/2021

PS Nihal Vihar
unna Iriakanny
4 Foreigners Act

State Vs, Chidi and 0]
U/s 21 (B) NDPS Act &1

24.06.2021

Present: Ld. APP for the State Joined through v,

Accused  persons namely Chijdj

and  Olunna Iriakanny
produced after fresh arrest.

1O SI Rakesh Kumar with case file.

persons.

Submissions heard.

Application as wel] as Case diary perused.

Keeping in view the above submissions of [0 as well as fact that
role of other associates of accused as well as source of above recovered heroin

IS to be find out during investigation, 02 days PC remand of above accused
persons is granted. Accused persons be p

roduced before concerned Court on
26.06.2021. ‘

Medical examination of accused persons be conducted as per
rule. .

Application disposed of accordingly.

Copy of this order be given dasti to 10.

[RAKESH
Duty MM(West)/TH elhi/24.06.2021
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